-

FORM G

‘ INVITATION FOR EXPRESSION OF INTEREST FOR

MD DEVELOPMENT PRIVATE LIMITED OPERATING IN CONSTRUCTION SECTOR
AT MUMBAI

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

: RELEVANT PARTICULARS
1. |Name of the corporate debtor along with PAN/| Name of Corporate Debtor: MD
CIN/ LLP No. Development Private Limited
CIN: U45200MH2007PTC170644
PAN: AALCS0069B
2. | Address of the registered office Registered address: F 89, Prime Mall, Irla
Society Road, Vile Parle (West) Mumbai,
Mumbai City MH 400056
3. |URL of website Not Available
4. |Details of place where majority of fixed assets | As per the last audited Annual Report 2019-
are located ‘ 20, there is no fixed assets available in the
‘ Corporate Debtor.
5. |Installed capacity of main products/ services NIL '
6. |Quantity and value of main products/ services | As per the last audited Annual Report 2019-
sold in last financial year 20, the quantity/ value of main products/
services sold is Nil.
7 | Number of employees/ workmen NIL
8. | Further details including last available financial | Can be sought by sending a request to the
statements (with schedules) of two years, lists Resolution Professional at:
of creditors, relevant dates for subsequent cirp.mddevelopment@gmail.com
events of the process are available at:
9. |Eligibility for resolution applicants under| The resolution applicants must be eligible
section 25(2)(h) of the Code is available at: under Section 29A of the Code.
Further, send a request to the Resolution
Professional for additional information at:
cirg.mddevelogment@gmail.com
710. | Last date for receipt of expression of interest 7% June, 2023
11. | Date of issue of provisional list of prospective 17" June, 2023
resolution applicants
12. [Last date for submission of objections to 22" June, 2023
provisional list
w. Process email id to submit EOI cirpfrllddevelopment@gmail.com

In the

OMAR,

p ( Qg

7—J Sandeep Kuma Agrawal
o4 Resolution Professional
D Development Private Limited

Reg. No.: IBBI/IPA-001/1P-P01 135/2018-2019/11828
Reg. Add: 523, Pocket-E, Mayur Vihar Phase-2,
New Delhi, National Capital Territory of Delhi, 110091

Reg. Email Id: igsandeepagrawal@gmail.com

Place: Mumbai
Date: 23.05.2023



Bllsill(‘ss Slandar(l MUMBAI | TUESDAY, 23 MAY 2023

NOTICE

NOTICE is hereby given that the Certificates for Equity shares Nos.
210 of Rs 1/-, Folio No. A003180, Certificate No. 223497, Dist Nos
235760063-235760272 of Britannia Industries Limited standing in
the name of ARUN VASWANI has been lost or mislaid and
undersigned have applied to the Company lo issue duplicate
Certificates for the said shares. Any person who has a claim in respect
of the said shares should lodge such claim with the Company at its
registered office Britannia Industries Limited, 5/1 A Hungerford
Street, Kolkata, West Bengal, 700017 within one month from this
date else the Company will proceed to issue duplicate Certificates.
Name of Shareholder

ARUN MOHANDAS VASWANI

Date: 23/05/2023

INTHE CITY CIVIL COURT FOR GREATER BOMBAY, AT MUMBAI

ICHAMBER SUMMARY NO. 1825 OF 2022 COMMERCIAL SUIT NO. 752 OF 2021
(UNDER ORDER XXXVIl of CODE OF CIVIL PROCEDURE 1908)

Union Bank of India (€ - Corporation Bank), a body corporale consiituled under the provisions

of the Banking Campanies (Acquisition & Transfer of Undertakings) Act, 1870 having their having

its Ragional Office, 66/80, Mumbai Samachar Marg, Fort, Mumbai - 400023 and a Branch Office

lamongst others &t Union Bank of India (E - Corporation Bank), Saras Apartment, Fiat No. TPS I,

[Mori Road, Mahim, Mumbai - 400018. Plaintiff

Versus.

1. Sabha Shankar S. Vishwakarma, Adull, an India [nhabitant, having his residential address at
Room No. 712, Building No. 106, Deodut CHS, New Mhada Clony, Ghatkopar Vashi Lirk Road,
Mankhurd, Mumbai (now deceased)

[2. Mohamed Idrish Khan, Adult, an Indian Inhabitant, Proprietor of Hfat Ar, Gala No. 23, Jal

Bhavani CHS Ltd., 90 Feet Road, Khamdev Nagar, Dharaval, Mumbai. And also at : Mohamed

Idrish Khan, Room No A 249, Madina Chawl, Mukund Nagar, Dharavi, Mumbai - 400017

fendants

3. Seema Sabha sn-nm Vishwakarma, Adult. an Indian Inhabitant, having his residential
address at Room No. 712, Building No. 106, Deodut CHS, New Mhada Colony, Ghalkopar Vashi
Link Road , Mankhurd, Mumbai. Proposed Defendants

LET ALL THE PARTIES CONCERNED ATTEND before His Honour Judge AS. Salgar presiding

lin C.R- No. 31 on 18 day of December, 2022 at 11.00 a.m. or soon therealfer when the counsel can be

|neard by the counsel on behalf of the Plaintiff above named for the folowing reliefs

) That this Ho'ble Court be pleased 1o pass an ordar thereby permil the PRintif to carry out
amendment as per schedule annexed herewith in the cause litle of the suit for substituting
and for bringing legal heirs of deceased Defendant No. 1 on record in the place of deceased
Defendant No. 1.

[b) Any further refief in the nature and circumstances of the case may be granted.

Dated this 19* day of October 2022.

|This Chamber Summons is taken out by R. K. Associates, Advocates for the Plaintiff having his

[Office at 109, Birya House, 265, Bazar Gate Street, Fort, Mumbai - 400 001

To

1. Mohamed Idrish Khan, Adull, an Indan Inhabitant, Proprietor of iftal Art, Gala No. 23, Jai
Bhavani CHS Lid., 90 Fee! Road, Khamdev Nagar, Dharaval, Mumbai

|2. Seema Sabha Shankar Vishwakarma, Adull, an Indian Inhabitant, having his residential
address at Room No. 712, Building No. 106, Deodut CHS, New Mhada Colory, Ghatkopar Vashi
Link Road , Mankhurd, Mumbai

NB : Affidavit of Shri Shashi Bhardwaj dated 27* September 2022 the Plaintilf above named will be
used in support of this Chamber Summons.

SCHEDULE

PUBLIC NOTICE

TAKE NOTICE THAT M/s, Simandhar
Trading Company had availed loan from
Cosmos Co-operative Bank Itd.. and deposited
following title document which is missing in
respect of No. 104, “Jay Gopal Industrial
Premises Co-operative Society Ltd.”, situated
ai Bhavani Shankar Road, D: Mumbai
400028 (hereinafier referred o asthe said Unit)
4. Original Agreement dated 7t March 1990
Any person who has received and or found
the above Agreement in respect of the said
Unit is hereby requested to kindly retum the
same al the address below mentioned. Also,
if anybody having abjoctions in respect of
the Ttle of the said Unit, can also note their
tespective objections within 15 days at the
address below mentioned.

VUAY B, CHAVAN, ADVOCATE
3S. ROUND FLOOR,

advvijaychavan@rediffmail com

aa—ﬂ &® Canara Bank<@\

Tafe®e Syndicate

Annexure XXVIII
Finale Reminder Cum Auction / Sale Letter For Agriculture Gold Loans (NF 1033)
Igatpuri Branch (DP 5606)
The under mentioned persons are hereby informed that they have failed to pay off the liability in the loan

7

mwIRéde MUMBAI METROPOLITAN REGION DEVELDPMENT AUTHORITY
| MMRDA A of L
2" floar, Engineering Division, Plot Nos. R-5, R-6 & R-12, Bandra-Kurla Complex, Bandra (E),

Mumbai - 400 051. Tel. 26594165/4055, Fax: 26594179. Website:
Email :

e-TENDER NOTICE
Name of Work : Urgent repairs to 5 nos. of lift with its electrical installation for Building
No.R1 to R5 (G+7 Floor) at Hari Om Nagar, Mulund.

accounts, Notices sent to them by Registered Post have been returned undelivered, to the Bank. They Estimated Cost | Cost of Blank Tender | Earnest Money Contract Period
are therefore requested to pay off the (iability and other charges and redeem the pledged securities on or (InRs.) Form (Per Each) (In Rs.)| Deposit (In Rs.)
before 09/06/2023 (date) failing which the said securities will be sold by the Bank in E- Auction at 47.68.611/ 1 Month
the cost of the borrower at 12:30 PM. to 1.30pm on 12/06/2023 or on any other convenient date oy G. 590/ 47,686/ "
thereafter without further notice, at the absolute discretion of the Bank. JES S RET)
Sl.| Date of Loan Nameofthe | Gross | Net | Appraised Balance : Hid 0 :23/05/2023 (12300 hrs.) to 05/06/2023 (12:00 hrs.)
No.| Loan Number Borrower | Weight| Weight| _ Value Outstandin Last date of online (12:00 hrs.)
Mr Pankaj Ashok | 35.8 | 17.40 | Rs.1,00,920/- | Rs.68,336/- Note: The e-Tender can be from e-Tendering portal:
1. [16/10/2021) Nanavare Grams | Grams appAny additional information, corrigendum and help for uploading and downlcading the e-Tender ,

NOTE : Amount outstanding should include all liabilities of the party under Gold Loans as well as any

may be availed by contacing e-endering service desk at the following id: support-eproc@nicin ,
gov.in or call us on 0120- 4001005/002, 022-2659 745.

Date : 20/05/2023

Sd/-
Place : Igatpuri Authorised Officer, Canara Bank

other loan/credit facility

For further information if required you may please cortact Shri. S. K. Fulari, Executive Engineer, on

Telephone number 022-26594165. Sdl-
Date : 23/05/2023 Executive Engineer, .
Place : Bandra (E), Mumbal Electrical 3
No. ED gent RepairL gi g Division £

Form No. URC-2
Advertisement giving notice about registration under Part | of Chapter
XX1

[Pursuant to section 374(b) of the companies Act, 2013 and rule 4(1) of

the companies (Authorised to Register) Rules, 2014] ’i‘.. N\

« Notcssherety glvan thatn pursuance of sub-section (2) of section 366 of
2013, a

' Y Head thce
Web : www.

/‘5"‘“\ SHRI CHHATRAPATI RAJARSHI SHAHU URBAN CO-OP. BANK LTD. BEED
“Janadhar Bhavan
com E-mail

Jalna Raod Beed 431122 [Maharashtra]
! com

Head office : PhNo.[02M2)226064,225 154,228961.Fax-232822

com /st

is proposed to be mad fifteen

(liCA), Plot No. 6, 7, 8, Sect

f thirty d
Central Reglslra(lnn Centre (CRC) Indian Institute of Corporate. ‘Affairs
or 5, IMT Manesar, District Gurgaon
(Haryana), Pin Code-122050 that M/S, DAYA ENTERPRISES (Firm Regd.
No. MU000020215) a partnership firm may be registered under Part | of
Chapter XXI of the C iesAct 2013,

Demand Notice

N

. The principal objects of the company are as follows:
a) Ta carry on the business as builders, property developers, Engineering
ivil, and labour

limited by shares.

demolish, removal or carry

angmsers. consultants, dealers in, importers, exporters and manufactures of
prefabricated and precast houses, materials, tools, implements, machinery
and metalware in connection lherewvlh orincidental Lneralo and also to alter,

d deemed

building and erection
was issued on dt 06.09.2022

for rentals.

fit and to carry on the business of designers, Real Es(ale owners, layout
promoters and also act as real estate brokers, realtors and agents and other
sefvice providers and to carry on any other business that is customarily,
usually and conveniently carried on therewithin or outside India and to

Beed Branch Marketyard,Latur.

(Securitization Notice U/s 13(2) of SARFAESI Act, 2002)
Under signed Is Authorized officer of Shri Chhatrapati Rajarshi Shahu Urban Co-Op. Bank Ltd, Beed. Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and section 13 (12) is empowered to issue a
demand notice under section 13(2) on Borrower and Guarantor for recovery of loan amount as shown below. The demand notice

The demand notice issued on above date is published in daily news paper to bring to the notice of concerned parties and
also to the public. The property reported in the notice is mortgaged with Shri Chhatrapati Rajarshi Shahu Urban Co-Op.Bank Ltd,
Hence this notice, is given to public at large stating not to enter in any agreement, in any
transaction, any transfer in any way & manner with the owner & concerned parties in respect of the mortgaged property to Shri
Chhatrapati Rajarshi Shahu Urban Co-Op. Bank Ltd, Beed Branch Marketyard Latur.

b) To carry on the business of

1 |Seema Sabha Shankar Vishwakarma, Legal heirs and representative
(a) |ot deceased Defendant No.1 late Mr. Sabha Shankar S. Vishwakarma
Adult, an India Inhabitant, having his residential addressat Room No.

712, Building No. 106, Deodut CHS, New Mhada Colony, Ghatkopar| ... Defendant
|_[Vashi Link Road, Munkhurd, Mumbai. Ino +
R. K. Associates,
Advocate for the Plaintiff,
109, 1# Floor, Bazargate Street, Fort, Mumbai - 400 001 Sdl-
Advt. Code : 13802, (M) : 9820291109 @ Advocate For Plaintiff

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

MD DEVELOPMENT PRIVATE LIMITED
OPERATING IN CONSTRUCTION SECTOR AT MUMBAI

(Under 36A(1) of the and Board of India:
P 2016)
RELEVANT PARTICULARS
1. |Name of the corporate debtor along |Name of Corporate Debtor:
with PAN/CIN/LLP No. MD Development Private Limited
CIN:U45200MH2007PTC170644
[PAN: AALCS00698
2. | Address of the registered office Registered address: F 89, Prime Mall,
Irla Society Road, Vile Parle (West)
Mumbai, Mumbai City MH 400056
3. | URL of website Not Available
4, | Details of place where majority of fixed | As per the last audited Annual Report
assets are located 2019-20, there is no fixed assets
available in the Corporate Debtor.
5. | Installed capacity of main products/ Services| NIL

o

Quantity and value of main products/
services sold in last financial year

IAs per the last audited Annual Report!
2019-20, the quantity/ value of main
products/ services sold is Nil.

|

Can be sought by sending a request lo
the Resolution Professional at:

cirp. com

™~

Number of employees/ workmen

Further details including last available
financial statements (with schedules) of two
years, lists of creditors, refevant dates for

®

railway sidings, runways shipyards, stockyards, culverts, channels whether
oonaturnkey basis or on labour contracts or otherwise.

©) To carry on the business of establishing and/or promoting support services
whether information technology-enabled or otherwise including but not
limited to placement services, enterprise content and da(a services, web

purchase, acquire, take on lease o in exchange or in any other lawful Sr. | Name and Addresses of | Name and Addresses Demand Outstanding Description of immovable
manner any area, land, buildings, structures and to tum the same into No the Borrower, of the Guarantor and NPA property
account, develop the same, dispose off or maintain the same and give away . Br. & A/c No. date
1 2 3 4 5 6

nd 1o’ undertake contracts and m";‘ o ratath qi“as' bl 1 | SmtChounde Maina 1. Shri Gitte Keshav Demand Rs.27,71,809/- | Below noted property Owned by
ang & uncertahe gahiracis  anrl. s Tacis frating 1o, constyaton, Munja (Borrower) Mukindrao Notice Ason Date | Smt.Chounde Maina Munja, Tukdi,

repairing, alteration, construction, removal, redecaration, -
redesigning, enlarging, improving and designing of civil work, building for Shri Gitte Vitthal AtPost Nandagaul, 06.09.2022 31082022 | Pot Tukdi Thane is within the
whatever use, roads, approach roads, streets, circles, squares, parks, Mukindrao (Co- Tq.Parli V., Dist Beed Plus Interest | Municipal Corporation limits of
gardens. statues, parking places. bridges. dams, watercourses and borrower) 2. Shri. Gitte Yogiraj & Expenses | Thane, Mauje Majiwade,DistThane
reservoirs, tnnels, earthworks, sewers, tanks, drains, sewage, lighthouses, Both will live Flat No 305, | Ashok NPA date thereon from | here Survey No.215/1/1, 2,3,2/5,
B 1 i Floor no 3, A Wing AtPost Nandagaul, 17.04.2022 01.092022 | 1/6,2/1,3,5,6,216/1,2, 3, 218, Zone

Hubtown, Green woads
Building, Vartak nagar,
Majiwade, Dist. Thane

services, transports, B:

services and businesses.

w

&

of information systems and act as consultants for (ha a'oremanhoned

. Acopy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at A-2/ 301, NILKANT VALLEY,
KOLSHET ROAD, DHOKALI THANE (W), MAHARASHTRA - 400607

. Notice is hereby given that any person objecting to this application may
communicate their objection in writing lo the Registrar at Central
Registration Centre (CRC) Indian Institute of Corporate Affairs (IICA),
Plot No. 6, 7, 8, Sector 5, IMT Manesar, District Gurgaon (Haryana), Pin
Code- 122050 within twenty-one (21) days from lhe dats of publication of

A/cNo.188/04
Branch - Marketyard,
Latur

Tq.Parli V, Dist Beed

No.6/23-3D,Flat No.305,Garland
No.3, A wing, Hub town greenwoods
Building, Pokharan road no01,
Vartaknagar (P) Majiwade Dist.
Thane, fixed income area 4617
SqMiter, It is a freehold flat
constructed in RCC Style.

Four Boundaries as under :-

East - Akurti Rental West -Free Space
South - Building under Construction

North - Jai jaywanti CH.S. Ltd

this notice, with

Take Notice that on behalf of my
clients; | am investigating the title of
MRS. POONAM BHAVESH JAIN,
having address at Flat 1305, Sumer
Tower 1, Love Lane, Byculla East,
Mumbai - 400010, as “OWNER" in
respect ofimmovable property more
particularly mentioned in the
schedule hereinunder written (‘the
said flat”).

subsequent events of he process are available at:
Eligibility for resolution applicants under | The resolution applicants must be eligible|
section 25(2)(h) of the Code is available at:|under Section 29A of the Code.

Further, send a request to the Resolution
Professional for additional information at:
cirp.mddevelopment@gmail.com

Tth June, 2023

Ll

=

| Last date for receipt of expression of interest

By an for sale date
23/08/2018 registered under No
BBE-2/10493/2018 on 23/08/2018
with the Joint Sub Registrar at
Mumbai City-lIl, Goodtime Real
Estate Development Private Limited
agreed lo sell and allot the premises,
on O Basis unto the Owner.

,| Date of issue of provisional list of
prospective resolution applicants
Last date for submission of objections
to provisional list

17th June, 2023

i

22nd June, 2023

il.com

3.| Process email id to submit EOI cirp.

The Borrower / Guarantor /Mortgagors/legal heirs may approach to the concerned bank branch for payment of stated
loan amount. If the stated amount not paid by the stated /due date, the Shri Chhatrapati Rajarshi Shahu Urban Co-OpBank Ltd,
Beed, Branch Marketyard Latur, May proceed against the Borrower / Guarantor /Mortgagors/legal heirs & under see 13(4) and
also against purchasers for cancellation of any agreement of interest made by third parties without prior permission of the bank
also the Borrower/ Guarantor /Mortgagors/Third parties may be liable for penalties under act for acting against bank Shri
Chhatrapati Rajarshi Shahu Urban Co-Op Bank Ltd, Beed, Branch Marketyard, Latur.

Sd/-
(Kadam GB)
Authorized Officer
Shri Chhatrapati Rajarshi Shahu
Urban Co-op. Bank Ltd,, Beed

Py to
Name(s) of Applicants for and on behalf of
M/s. Daya Enterprises
Sd/-
Place: Mumbai 1. Mr. Shankarlal Ishwarlal Patel (Partner)
Date: 23.05.2023 2. Mr. Vinod Ishwarlal Gorani (Patel) (Partner)
Date : 22.05.2023
Place : Beed
PUBLIC NOTICE

Public Notice in Form XIII of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Mumbai City (4)

Public Notice in Form Xl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Mumbai City (4)
Bhandari Co-op.Bank building, 2nd floor, P. L. Kale Gurujl Marj, Dadar (West), Mumbai-400028.

Bhandari Co-op.Bank building, 2* floor, P.L. kale Guruji Marg, Dadar (West), Mumbai-400028.

No.DDR-4/Mum./Deemed Conveyance/Notice/1312/2023 Date:18/05/2023
Application u/s 11 of Maharashtra Ownership Flats_(Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

PUBLIC NOTICE
Deemed Conveyance Appli n No. 109 of 2023
Vijay Kailash Industrial Premises Co-operative Society Ltd., CTS No.498. Pahadi Village,
Goregaon ([a\l). Mumbai-400 063. .... Applicant Versus 1) Mr. Amrutlal Gordhandas

My clients have been
with the said Owner, to acquire all
the ownership rights of the said flat
free from all encumbrances and
claims and with all clear and

Sd-

Sandeep Kumar Agrawal

Resolution Professional

In the matter of MD Development Private Limited
Reg. No.: IBBI/IPA-001/IP-P01135/2018-2019/11828
Reg. Add: 523, Pocket-E, Mayur Vihar Phase-2,
New Delhi, National Capital Teritory of Delhi, 110091
Reg. Emalil Id: ipsandeepagrawal@gmail.com

Place: Mumbai
Date: 23.05.2023

S romye e Vapi Branch : Shop No. 13/14,
ml)un_mh MY Tirupati Plaza, Chala Road Vapi,|
1A Govt. of i Untreaing) Gujarat-396191,
PSR WA o0 A Email Id: V1136@psb.co.in

POSSESSION NOTICE
[Under Rule 8( Security Interest (Enforcement) Rules, 2002]

Whereas, The undersigned being the authorized officer of the Punjab & Sind
Bank Vapi Branch Valsad under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 of
2002) and in exercise of powers conferred under section 13 (12) read with rule
3 of the Security Interest (Enforcement) Rules, 2002 issued a dsmand nobce
dated 15/07/2020 Calling upon the Mrs S|

title. The said MRS.
POONAM BHAVESH JAIN has
made certain representations,

nce @ Mr. Amrutlal Gordhandas (Patel) Sonawala (Since
Dﬂ‘eased)ThruuLh His Legal Heir : ) Mr. Mukul Amrutlal Sonawala, Last known Add:
67, Marine Drive, 53" Floor, Mumbai-400 020, 2) M/s. Asian Chemical Industries, Last known
sian Chemical Compound, Subhash Nagar, Jogeshwari (East), Mumbai<00 060, 3)
y Kailas Industries @ Vijay Kailas Engineering Industries, Through Its Partners: a)
inash N. Kawale & b) Ramakant N. Kawale, Last Known Add: CTS No.498, Pahadi
Village, Goregaon (East), Mumbai-400 06 ..Opponents and those, whose interests have
been vested in the said property may submit their say at the time of hearing at the venue
dabove, Failureto sub shall be presumed that nobody has any objection in

and during
the said negotiations in relation to the
ownership and rights of the said flat.

|All persons having any claim or right,
interest in or to the said flat or any
part thereof in any manner by way of
inheritance, share, by way of sale,

lease, lien, licence, gift,

this regard and further action will be mkcnm,cordms_ly

Description of the Property

Claimed Area
Unilateral Conveyance of a Plot of land bearing Old CTS Nos J9R1pxl now 498/A

No.DDR-4/Mum.J Deemed C Date: - 3
Application u/s 11 of Maharashtra Ownership Flats
(Regulation of the Promotion of construction, Sale, Management and Transfer) Act, 1963

Public Notice
Application No. 113 of 2023

Bhoomi Green Co-Op. Hsg. Soc. Ltd., Raheja Estate, Kulupwadi, Borivali (East), Mumbai- 400
066. ...Applicant Versus 1. M/s Bhoomi Constructions, 106, Shreepal Industrial Estate, Near
Oshiwara Bridge, S V Road, Jogeshwari (West) Mumbai 400 102 Also at- Bhoomi Green, Near
Raheja Green, Raheja Estate, Off W.E. Highway, Borivali (East) Mumbai- 400 066 2. M/s Unique
Estate development Co. Ltd., 106, Shreepal Industrial Estate, Near Oshiwara Bridge, S V Road,
Jogeshwari (West) Mumbai 400 102 3. M/s Tropicana Properties Ltd., Construction House "B",
623, 2nd Floor, Linking Road, Opp.Khar Telephone Exchange, Khar (West) Mumbai- 400 052
4 Ram;a Green Co-Op. Hsg. Soc. Ltd., Raheja Estate, Kulupwadi, Borivali (East), Mumbai-
400 066. 5. Bhoomi Breeze O-Qp. Hsg. Soc. Ltd., Raheja Estate, Kulupwadi, Borivall (East),
Mumbal- 400 066 6. Green Avenue Co-Op. Hsg. Soc. Ltd., Raheja Estate, Kulupwadi, Borivali
(East), Mumbai- 400 066 7. Green Club Co-Op. Hsg. Soc. Ltd., Raheja Estate, Kulupwadi,
Borivali (East), Mumbai- 400 066 8. Horizon Green Co-Op. Msg. Soc. Ltd., Raheja Estate,
Kulupwadi, Borivali (East), Mumbai- 400 066 9. TCS TATA Consultancy Services, Raheja
Estate, Kulupwadi, Borivali (East) Mumbai- 400 066. ...Opponents and those, whose interests
have been vested in the said property may submit their say at the time of hearing at the venue
mentioned above. Failure to submit any say shall be presumed that nobody has any objection in
this regard and further action will be taken accordingly.

Description of the Property, :~

Claimed Area

admeasuring 1181.39 Sq. Mtrs., out of 1246.40 Sq. Mtrs., 498/1 720.10 Sq.
Mirs,, 498/2 admeasuring 359.. 10 Sq. Mtrs., and 498/3 admeasuring 183 Sq. Mtrs,, totally|
t0 2443.79 Sq Murs., lying and being situate at Village Pahadi Goregaon (East),

family ey
decree or order of any court of faw | aluka Borivali
v ance || No- 498, Pab
or , is/ are

SO Goregaon, Mumbai Suburban District in the locality known as CTS
Vill Goregaon (E), Mumbai-400063 together with the building of the
Saciety known as ** Vijay Kailash Indus Premises Co-operativ

required to intimate and forward
their claim on or to the flat in writing
to the undersigned at my office
along with the relevant documentary
proof thereof, within seven (7)
days from the date of publication of|
this notice in this newspaper. In the
atysem:e of any claims within the

id period it shall be de
to have been waived and/or,

Gufran Mirza wio Gufran Mizra & Mr Gufran Mirza sfo Manjarahmed
(Guarantor) Mr Idrish Khan s/o Ibrahim Khan to repay the amount
mentioned in the notice being Rs.7,70,536.00/- (Rupees Seven Lakh
Seventy Thousand Five Hundred Thirty Six Only) as on 03/06/2020 within
60 days from the date of receipt of the said notice with future interest and
incidental charges w.e.f. 03/06/2020

The borrower having failed to repay the amount, notice is hereby given to the
borrower/ Guarantor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers
conferred on him/her under section 13(4) of the said Act read with rule 8 of the
Security Interest (Enforcement) Rules, 2002 on this 19th Day of May of the
year 2023.

The borrower/ Guarantor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the Punjab & Sind Bank Vapi Branch Valsad for an
amount Rs.7,70,536.00/- (Rupees Seven Lakh Seventy Thousand Five
Hundred Thirty Six Only) as on 03/06/2020 within 60 days from the date of
receipt of the said notice with future interest and incidental charges w.e.f
03/06/2020

The borrower's attention is invited to provisions of sub-section (8) of section 13
oftheAct, inrespectoftime available, to redeem the secured assets.

Equitable Mortgage of Residential Flat No. 207, situated at Tohid Park, Survey
No.98/1 paikee, Plot No. 1, Village Dungra Tal Vapi, Distt. Valsad to secure the
dues the Bank, in construction of the above said loan facility to addresses No.1
& 2 Admeasuring 685 Sq. Ft. The Sale deed was registered with Sub Registrar
Office. Vapi Valsad on 30.05.2015 vide registration No. 004363 Receipt No.
2015400007329 in the name of title holder Mrs Shabnam Gufran Mirza w/o
Gufran Mirza. Bunded as under (as per sale deed):- North by: Road, South by:
Entryand passage, Eastby: Flatno208, Westby: Flatno206

Authorised Officer
PUNJAB & SIND BANK

PLACE : Vapi
DATE : 19.05.2023

forever and not binding

on my clients and the investigation

being compieted and the Agreement

will be executed between my client

and the said Owner without any

further reference in this regard
SCHEDUI

DESCRIPTION OF FLAT

All that Premises bearing Flat No.
704 admeasuring 70.60 square
meters carpet area on the 7th
habitable floor in the Tower B,
excluswe right (o use the Utility Area
'0 square meters,

appurtenant lc the Flat and
exclusive amenity attached to the
flat to use TWO (2) Car parking
Spaces No 168 & 169 at podium
Level P-6 of Property bearing
Cadastral Survey No. 707, of|
Mazgaon Division, situate, lying and
being at Byculla within the
registration district and Sub-District
of Mumbai City, situated at 25-29,
Dr. Ambedkar Road, Byculla,
Mumbai 400027, building known
as “SALSETTE 27, BYCULLA"
and in the registration district and
sub-district of Mumbai
Dated this 22th day of May 2023 at
Mumbai
Mr. Shrenik A. Baliya (Advocate)
Address: Office No. 102,
1" Floor,Veer Mahal,
Bharatmata Junction,
Dr. B.A, Road, Lalbaug,
Mumbai - 400012
Email : shrenikbaliya@gmail.com
Mob : +91-0819427284

le . having G+2 upper floors without lift and consisting of 24 units in total, in fav U“rﬂr(hk
Applicant Soc
The hearing in the above case has been fixed on 08/06/2023 at 2.00 p.s

Sd/-

For District Deputy Registrar,
Co-operative Societies, Mumbai City (4)
Competent Authority
U/s 5A of the MOFA, 1963.

®oTel §B Canara Bank«\_él

Unilateral Deemed C in respect of land 6839.26 square meters and
utilized setback area admeasuring 271.05 square meters and an undivided share in the total
layout physical Recreational Ground admeasuring 6112.13 square meters and the approved
built-up area of the applicant society in the layout admeasuring 1709.81 square meters area
in the larger land bearing CTS No.520/A, 520/B and 520/C of Village Kanheri, Taluka Rorivali,
Mumbai Suburban District together with undivided share in lay-out benefits including all and
singular undivided proportionate lay-out rights, benefits, privileges in common access road,.
intemal access road, set back, reservation, PG etc, recreational benefit, amenity spaces
together with the building/structure standing thereon known as Bhoomi Green CHSL in favour
of the Applicant societies.

The hearing s fixed on 08/06/2023 at 2.00 p.m.

Sd/-

For District Deputy Registrar,
Co-operative Societies,
Mumbai City (4)
Competent Authority,

Uls 5A of the MOFA, 1963.

DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
That following Name Borrowers has availed the following Loans / credit facilities from our Branch from time to time :

REGIONAL OFFICE NASHIK
4 th floor, Roongta Supremus, Tidke Colony, Chandak Circle,
Nashik, 422002
MAND NOTICE

JARANTOR
MR. SANDIP BHAIRAVNATH PAWAR

Sr. Loan Loan Amount Rate of NPA Date Details of Secured asset Branch

No, | Berfowers Name Account Sanctioned | DI AS 0N | -y ot

1. |BORROWER 125001250929 | Rs19,00,000/- | Rs.20,77,650/- |11.05%+2% | 31/03/2023 | Adiress of Propery : Gala No. 687, Shivaganga Heights | Nashik Ambad|
M/S. ASHAPURI PROVISION AND SUPER MARKET| oD + interest & Cost| = 13.05% Plot No. 1, S. No. 328/11, Near Shell Petrol Pump, | Morwadi Road|
PROPRIETOR Village Pathardi, Tal. & Dist. Nashik 422009 Branch
MR. RAJENDRA VANAJI METKAR

2. [BORROWER 6099619000024 | Rs.7,00,000/- | Rs.6,53,560.39/- | 7.85%+2% | 15/05/2023 | All The Piece and Parcel of Fial No. 10.3rd Floor, Gun| Ozar
MR. SACHIN SHAMRAO PADOL Housing Loan + interest & Cost| = 9.85% Park, Gal No. 09, Piot No. 41, HNo. 1236/41/10 lts Area|  Branch

615.00 Sqft. Situated At Village Kasbe Sukene, Tal. Niphad,
Dist. Nashik - 422301 The Boundaries of property are
s follows : E - Plot No. 40, W-Fat No. 11, §-Plol No.
24,25,26, N-Flat No. /Staircase Name of Title Holder :
M. Sachin Shamrao Padol

Date : 22/05/2023

The above said loan/credit facilities are duly secured by way of mortgage of the assets more specifically described in the schedule hereunder, by virtue of the relevant documents executed by you in our favour.
Since you had failed to discharge your liabilities as per the terms and conditions stipulated, the Bank has classified the debt as NPA on above Dates Hence, we hereby issue this notice to you under Section 13/2)
of the subject Act calling upon you to discharge the entire liability of above Amounts with accrued and up-to-date interest and other expenses, within sixty days from the date of the notice, failing which we shall
exercise all or any of the nights under Section 13(4) of the subject Act Further, you are hereby restrained from dealing with any of the secured assets mentioned in the schedule in any manner whatsoever,
without our prior consent. This is without prejudice to any other rights available to us under the subject Act and/or any other law in force. Your attention is invited to provisions of sub-section (8) of Section 13 of
the SARFAESI Act, in respect of time available, to redeem the secured assets. The demand notice had also been issued to you by Registered Post Ack due to your last known address available in the Branch record.

Authorised Officer
Canara Bank
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(This is only an advertisement for information purpose and not a prospectus announcement. Not for Release or
Distribution in the United States.)

vasiL
HEMANT SURGICAL INDUSTRIES LIMITED

Corporate Identification Number: U33110MH1989PLC051133
Registered Office: 502, 5th Floor, Ecstacy Business Park, Co-Op Society Limited, J.S.D. Road, Mulund (West),
Mumbai — 400 080, India. | Tel No: 022-25915289/ 022-25912747
Contact Person: Mrs. Meenal Ajmera, Company Secretary & Compliance Officer
E-mail: cs@hemantsurgical.com | Website: www.hemantsurgical.com

OUR PROMOTERS: HANSKUMAR SHAMJI S| KAUSHIK HANSKUMAR SHAH, HEMANT PRAFUL S|

INITIAL PUBLIC OFFER OF UPTO 27,60,000 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH (THE “EQUITY SHARES”)
OF HEMANT SURGICAL INDUSTRIES LIMITED (“OUR COMPANY” OR “HSIL’ OR “THE ISSUER") AT AN ISSUE PRICE
OF [®] PER EQUITY SHARE FOR CASH, AGGREGATING UP TO X[®] LAKHS ("PUBLIC ISSUE”) OUT OF WHICH
1,44,000 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH, AT AN ISSUE PRICE OF Z[®] PER EQUITY SHARE FOR CASH,
AGGREGATING < [®] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
“MARKET MAKER RESERVATION PORTION"). THE PUBLIC ISSUE LESS MARKET MAKER RESERVATION PORTION I.E.
ISSUE OF 26,16,000 EQUITY SHARES OF FACE VALUE OF 310 EACH, AT AN ISSUE PRICE OF 3[®] PER EQUITY SHARE
FOR CASH, AGGREGATING UPTO ¥[®] LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET ISSUE". THE PUBLIC
ISSUE AND NET ISSUE WILL CONSTITUTE 26.44% AND 25.06% RESPECTIVELY OF THE POST- ISSUE PAID-UP EQUITY
SHARE CAPITAL OF OUR COMPANY.

This is with reference to the Price Band Advertisement dated May 17, 2023, (“Price Band”) published on May 18, 2023 in
relation to the Issue. Investors should note that Net Asset Value (NAV) per Equity Share to be read as under:

CORRIGENDUM: NOTICE TO INVESTORS

[SrNo. [ NAVperEquity Share® Amount in T

. |Asat March 31, 2023 31.70

As at March 31, 2022 25.54

As at March 31, 2021 16.58

AV per Equity Share after the Issue

(i) At Floor Price 5.08

(ii) At Cap Price 46.40

5. Issue Price 6.40
This corrigendum is required to be read in conjunction with the Price Band Advertisement dated May 17, 2023 published on

May 18, 2023. N
For and on behalf of the Board of Directors

Hemant Surgical Industries Limited

Sd/-

Place: Mumbai Meenal Ajmera
Date: May 22, 2023 Company Secretary & Compliance Officer

Hemant Surgical Industries Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of
requisite approvals, market conditions and other considerations, to make a Public Issue of its Equity Shares and has filed
the Red Herring Prospectus with the Registrar of Companies, Mumbai. The Red Herring Prospectus shall be available on the
websites of ihe Company, the BSE and the BRLM at www.hemantsurgical.com, www.bseindia.com and www.hemsecurities
com, respectively. Applicants should note that investment in equity shares involves a high degree of risk and for details
relating to the same, see the Red Herring Prospectus, including, the section titled “Risk Factors” beginning on page 25 of
the Red Herring Prospectus.
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